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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
NEW DELHI.

(PRINCIPAL BENCH)
O.A. No. 220 OF 2023

In Ref:-Notice of Hearing in Suo Motu matter in re:
new item published in The Indian Express, dated
14.3.2023 titled as “Ludhiana: Three workers dead,

two critical as fire breaks out in Hosiery Factory”.

Written Reply-cum-Written Statement to the Notice of
Hearing in Suo Motu matter, on behalf of M/s Ganesh
Trading Corporation, B-1-1365, Ram Nagar, Civil

Lines, Ludhiana.

Respected Sir,

This written reply-cum-written statement of the
proceedings initiated with regard to News item published in
Indian Express dated 14.3.2023 titled “Ludhiana Three

Workers dead, two critical as fire breaks out in Hosiery
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Factory” in connection with Original Application No0.220 of
2023 is filed through Arun Kumar Mehra son of Sh.Faqir
Chand Mehra is resident of House No0.56, Country Homes
West, Ayali Khurd, District Ludhiana, the partner of M/s
Ganesh Trading Corporation, situated at B-1-1365, Ram Nagar,
Civil Lines, Ludhiana. The answering respondent Arun Kumar
Mehra is the partner of M/s Ganesh Trading Corporation along
with Nitin Mehra, Vipan Kumar Mehra and Kunal Mehra. The
other partners have authorized Arun Kumar Mehra to submit
this reply before Hon’ble National Green Tribunal, New Delhi.
As a matter of facts, the firm under the name and style of M/s
Ganesh Trading Corporation is doing the business of
manufacturing the hosiery garments since 1974. The answering
respondent along with his brother Vipan Kumar Mehra was
running this firm initially. When their sons namely Nitin
Mehra son of Arun Kumar Mehra and Kunal Mehra son of
Vipan Kumar Mehra got education and able to do the business,
they also joined the said firm to earn the livelihood of their
family, hence four partners of M/s Ganesh Trading
Corporation are doing their business of manufacturing the
hosiery garments sincerely, honestly and never untoward, un-
natural or natural incident took place in their factory premises.

The answering respondent has also installed the equipments of
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fire extinguishers i.e. cylinders and also made various
arrangements to control the fire. However, on 14.3.2023,
during the lunch break at about 1:15 PM suddenly fire break
out in the factory premises of M/s Ganesh Trading Corporation
due to the electric short circuit, then Kunal Mehra son of
Vipan Kumar Mehra and other co-workers/employees of M/s
Ganesh Trading Corporation tried their best to douse the fire
with fire extinguisher available in the factory premises of the
answering respondent. However, due to smoke some
employees/workers who were on the first and second floor of
the factory premises were got suffocated due to smoke erupted
due to sudden fire as the garments caught fire and heavy
smoke erupted and employees/workers got suffocated, they felt
un-conscious in the premises of the factory i.e. on the second
floor. As a matter of fact, two employees namely Ravinder
Kumar Chopra (since dead) and Inderjit Yadav (since dead)
came out of the factory premises, they again gone back in the
factory premises at the fire place of first floor to take their
tiffin from there, but they also felt un-conscious inside the
factory premises due to heavy smoke. Ravinder Kumar Chopra,
Mohinder Singh and Inderjit Yadav were taken to the hospital
when they were un-conscious, but they were declared dead by

the doctors of the hospitals. Thereafter, the answering
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respondent called the family members of Late Ravinder Kumar
Chopra to compensate them. The answering respondent paid
Rs.6 Lakhs in total to the legal heirs of late Ravinder Kumar
Chopra (since dead). Ravinder Kumar Chopra was also
registered employee with ESI, the legal heirs of Ravinder
Kumar Chopra namely Gaurav Chopra sworn his respective
affidavit duly attested before Executive Magistrate, Ludhiana
which is reproduced as “That | am the son of Late S.Ravinder
Kumar alias Ravinder Kumar Chopra (Aadhar Card No. 2105
3441 3739) son of Sh.Tarsem Lal alias Tarsem Lal Chopra. My
father Late Ravinder Kumar aged about 61 years old was
working in M/s Ganesh Trading Corporation, situated at Ram
Nagar, Civil Lines, Ludhiana. He was insured person under
ESI Act vide Insurance No0.2607621891 and having Aadhar
Card No. 2105 3441 3739. My father Late Ravinder Kumar had
met with an natural accident of fire took place in the factory
M/s Ganesh Trading Corporation and received employment
injury on 14.3.2023, thereafter he was got admitted in DMC &
Hospital, Ludhiana by his employer to save his life, whole of
the medical expenses and other treatment expenses were
incurred by the factory management/owners of M/s Ganesh
Trading Corporation. My father unfortunately expired on

14.3.2023 while he was under treatment. | have enquired all
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the facts about the cause of fire which took place accidently in
the factory M/s Ganesh Trading Corporation due to electrical
short circuit in the said factory, fellow workers of my father
had informed me about all these facts, | also arrived at the
conclusion that the employer of my father as well as
management, owners or any employee of the factory are not
responsible from any angle with regard to taking place of
sudden fire, the said fir in an “Act of God”, because it took
place due to electric short circuit. My mother Smt.Neelam Rani
wife of Ravinder Kumar alias Ravinder Kumar Chopra has
already expired very long back. My sister namely Smt.Radha is
already married with Sh.Sonu Sehgal. | am the only legal heir
of my deceased father Ravinder Kumar and is entitled to
receive the compensation and legal dues of my deceased
father. | also came to know that the police has got registered
FIR N0.0049 dated 14.3.2023, under section 304-A IPC with
P.S. Division No.8, Ludhiana against owners/management of
M/s Ganesh Trading Corporation, Ludhiana due to some
misunderstanding, | undertake to suffer statement in their
favour so that the aforesaid FIR would be cancelled/quashed
as no offence is committed by the management/owners of M/s
Ganesh Trading Corporation as they are not responsible for

the death of my father as well as for others, because it
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occurred due to act of God i.e. the fire took place in the
factory of M/s Ganesh Trading Corporation due to short
circuit. | received two separate cheques i.e. Cheque n0.004623
dated 30.3.2023 of Rs.4,00,000/- and another cheque
no.004669 dated 26.4.2023 for Rs.2,00,000/-, both cheques
drawn on HDFC Bank, The Mall Ludhiana from the
management of M/s Ganesh Trading Corporation, Ludhiana. |
have received the total sum of Rs.6,00,000/- (Rupees Six Lakhs
Only) towards compensation, payable salary, bonus, amount of
un-availed leaves, Gratuity including all other dues of my
father; | undertake that | will not file any type of case either
civil, criminal or for compensation or under any act as well as
on behalf of my other family members against the management
of M/s Ganesh Trading Corporation. Nothing is due of any sort
from the above said factory and its management. | hereby
undertake to withdraw all the complaints and applications (if
any) filed against the management as the same stands fully
satisfied. | further undertake not to raise any dispute or
complaint against the management. | also agree to appear
before the court and other authorities including police to give
statement, to sign documents, applications, affidavits and to do
all necessary acts to the effect that all my claims against

above said management M/s Ganesh Trading Corporation
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stands fully satisfied and nothing is due against them and do
not want to pursue the case against management M/s Ganesh
Trading Corporation. | further undertake that | will also suffer
statement before the Hon’ble National Green Tribunal, New
Delhi for closing the proceedings initiated by Hon’ble
National Green Tribunal, New Delhi against management M/s
Ganesh Trading Corporation as | have received full and final
compensation from the management. Even the management M/s
Ganesh Trading Corporation is authorized to produce the copy
of this affidavit before Hon’ble National Green Tribunal, New
Delhi on my behalf as well as on behalf of my sister and other
family members to close the proceedings before Hon’ble
National Green Tribunal, New Delhi. | being legal heir of my
deceased father/workman Ravinder Kumar, do hereby further
undertake to indemnify the company M/s Ganesh Trading
Corporation and its management for all/any claim whatsoever
raised by any person claiming to be legal heir of workman i.e.
my father Ravinder Kumar and shall compensate the
company/managements from all such claims if any. The above
said affidavit-cum-indemnity bond executed by me after
undertaking the contents of the same and there is no undue
influence or pressure of any kind upon me while executing this

affidavit.” (Copy of Affidavit of Gaurav Chopra is annexure-
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B). One more employee namely Gulshan Kumar who was
taking lunch on the second floor of M/s Ganesh Trading
Corporation when the fire took place due to the short circuit of
the electricity, he also felt un-conscious and he was taken to
the hospital and he remained admitted in DMC & Hospital,
Ludhiana for about 22 days and whole of the medical expenses
and treatment expenses were incurred by the answering
respondent i.e. M/s Ganesh Trading Corporation which is
about Rs.2,93,634/- and incurred all the medicine expenses
about Rs.1,56,000/- other than the hospital bill, copy of the
final bill paid to DMC & Hospital, Ludhiana by the answering
respondent with regard to the treatment of Gulshan Kumar is
annexed herewith. It is also pertinent to mention here that
Gulshan Kumar died when he was taken to his residence by his
legal heirs. Thereafter, the answering respondent paid
Rs.8,00,000/- to the legal heirs of Gulshan Kumar i.e.
Rs.4,00,000/- to Kamlesh Kumari (widow), Rs.2,00,000/- to
Naresh Kumar (son) and Rs.2,00,000/- to Gagan Oberio (son).
Regarding which affidavits were sworn by the legal heirs of
Gulshan Kumar i.e. Kamlesh Kumari (widow), Naresh Kumar
(son) and Gagan Oberoi (Son) and the copies of the affidavits
are annexed as Annexures-C, Cl, C2 & C3. Two more

employees namely Inderjit Yadav and Mohinder Singh also
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died due to heavy smoke erupted out of the fire took place in
the factory premises of the answering respondent and due to
that they felt un-conscious. Inderjit Yadav and Mohinder Singh
are also the registered employees with ESI. One employee
namely Ashwani Kumar son of Karambir who is alive also got
injured due to the fire took place due to the electric short
circuit in the factory premises of the answering respondent.
Ashwani Kumar also sworn an affidavit which is annexed
herewith as Annexure-D and reproduced as “l joined M/s
Ganesh Trading Corporation, Ram Nagar, Civil Lines,
Ludhiana as worker on 13.3.2023. On my date of joining the
factory on 13.3.2023 | was not having my aadhar card and
bank passbook with me and my employer asked me to submit it
on the subsequent day to get me registered under the ESI Act
and | started my duty at 09.00 am. On 14.3.2023 during lunch
break at about 01.15 pm suddenly fire broke out in the factory
due to electric short circuit. The son of the employer and other
co-workers to douse the fire with the fire extinguishers
available in the factory. Due to smoke | got suffocated and fell
unconscious and later found myself admitted in the DMC
Hospital, Ludhiana where | remained under treatment and was
discharged on 20.3.2023. The expenses for all medical

treatment were borne by the management. Now | am feeling
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well. The employer used to provide me with the food and
medicines throughout. The management has given me a sum of
Rs.2,50,000/- as ex-gratia compensation vide cheque
no.004644 dated 10.4.2023 drawn on HDFC Bank, The Mall,
Ludhiana. | have enquired about the cause of accident in the
factory from the fellow workers and found the same to sudden
and natural accident. After taking details from my family
member | was allotted 2614561749 as Insurance number (ESI
number). Nothing is due of any sort from the above said
factory and its management. | hereby undertake to withdraw
all the complaints and applications (if any) filed against the
management as the same stands fully satisfied. | further
undertake not to raise any dispute or complaint against the
above management. | also agree to appear before the Court
and other authorities including the police to give statements,
to sign documents, applications, affidavit etc. and to do all
necessary acts to the affect that all my claims against the
above management stands fully satisfied and nothing is due
against them and do not want to pursue the case against the
management. The above affidavit is executed by me after
understanding the contents of the same and there is no undue
influence or pressure of any kind upon me while executing this

affidavit.” The answering respondent also compensated to
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Ashwani Kumar by paying an amount of Rs.2,50,000/- and also
paid treatment bill of Rs.94,000/- to DMC & Hospital,
Ludhiana. The copy of the said treatment bill paid to the
hospital is annexed herewith as Annexure-E. Even more help
was given to Ashwani Kumar by paying an amount of
Rs.30,000/-. So, the answering respondent took-care of his
employees Dbeyond his source of income and also paid
compensation to the families of the deceased as well as to the
injured by availing loans. As all the partners of M/s Ganesh
Trading Corporation, are God fearing persons having complete
faith in their culture and society. It is further pertinent to
mention here that one letter was received from the Labour
Department, Ludhiana bearing No0.1121 dated 28.4.2023, the
answering respondent also submitted his reply on 8.5.2023 to
the Assistant Labour Commissioner, Circle-4, Gill Road,
Ludhiana. The said reply is also reproduced as “To, The
Assistant Labour Commissioner, Circle-4, Gill Road,
Ludhiana. In Ref. Notice No0.1121 dated 28.4.2023 of ALC-4,
Ludhiana. Subject: Reply to the notice no.1121 dated
28.4.2023 to clarify about one-time compensation paid to
deceased and injured persons. Respected Sir, This is in
reference to your aforementioned notice asking us to clarify if

any One-Time Compensation was given to the deceased and
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injured person who suffered injuries in the fire took place in
our establishment on 14.3.2023. In this regard, it is

respectfully submitted as under:-

1. We are running a micro-scale partnership firm under the
name & style of M/s Ganesh Trading Corporation having a net
investment of all partners of about Rs.88 Lakhs comprised in
335 sq. yards (approx.) on rented premises in the area of Ram
Nagar, Civil Lines, Ludhiana. The firm is being run by the
male partners of four independent families who earn their
bread and butter from the above micro-scale establishment by

employing about 16 persons.

2. We make only garments and hosiery goods and no
hazardous activities is being carried out in our establishment
and no hazardous substance is being used. The activity of
making garments and hosiery goods does not generate any

trade effluent or fuel emissions.

3 Our establishment is registered under the MSME vide
Udhyam Number and is also registered under various labour
legislations including the ESI Act, 1948, Punjab Labour
Welfare Fund Act, 1965, etc. and has been contributing to the

ESI Dues and Labour Welfare Fund towards its schemes.
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4. On 14.3.2023, accidentally a fire took place in the
establishment due to an electrical short circuit wherein some
employees suffered employment injury arising out of and in the

course of their employment.

5. The management has taken all safety measures in its
establishment and is not responsible from any angle with
regard to taking the place of a sudden fire. The said fire
incident was an “Act of God” because it took place due to an

electric short circuit.

6. The management has also taken adequate safeguards by
providing fire extinguishers in the establishment and has
personally take all efforts to douse the fire by using the fire

extinguishers with the help of co-employees.

7. There are two separate entry/exit gates of the establishment
opening towards two opposite roads and also have two RCC-
built Staircase in our establishment for the safe movement of

our employees.

8. The injured were admitted in one of the best private
hospitals in Ludhiana namely, Dayanand Medical College &
Hospital, Ludhiana (DMCH) to save their lives and the entire

medical expenses and other treatment expenses were incurred
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by the management. An expense of Rs.4,50 Lakhs (approx.)
was incurred towards the medical treatment of Mr.Gulshan
Kumar and a sum of Rs.94,000/- (approx.) towards the medical
expenses of Ashwani Kumar. Later it comes to our notice that
while Mr.Gulshan Kumar was under treatment in DMC
Hospital his family members took his discharge against
medical advice (DAMA) on 4.4.2023 and took him to his
residence where he expired at his home. The management has
also paid a sum of Rs.40,000/- to Ashwani Kumar for his diet

and medicines.

9. All employees are covered under the Employees State
Insurance Act, 1948 vide following insurance number(s) and
have received/would receive the compensation and benefits

under the said Act:

S N ESI Rate of
(') Employee Name Insurance Age Pay

No. (INR)
Ravinder Chopra aka
Ravinder Kumar S/o Sh.

1. Tarsem Lal 2607621891 | 61 years | 16500/-
Mohinder Singh S/o Sh. Telu

2. Ram 2607647957 | 71 years | 15500/-
Inderjeet Yadav aka Indrajit

3. | S/o Sh. Tapsi Ram 2605556157 | 63 years | 16000/-

4. Gulshan aka Gulshan Kumar 2614561742 78 years 16000/-
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S/o Sh. Hari Chand

Ashwani Kumar S/o Sh.
Karamvir 2614561749 | 58 years | 16000/-

10.

11.

12.

13.

As per the provisions of the ESI Act, 1948 the
family/dependents of the deceased employee are entitled
to receive funeral expenses of Rs. 15000/- along with the
dependent pension from the ESI Corporation in the
employment injury cases.

Further, the family of deceased employees are also
entitled to receive compensation of Rs.2,00,000/- (Rupees
Two Lakhs only) along with the funeral expenses of
Rs.20,000/- each to the family of the deceased employee
under the Punjab Labour Welfare Fund Act, 1965.

The management is assisting the family/legal heirs of the
deceased to file for compensation under the ESI Act and
the Punjab Labour Welfare Fund schemes. Some cases are
already settled by the respective departments and other
cases are under the process of settlement.

It is respectfully submitted that Section 17 of the NGT
Act, 2010 specifically excludes the applicability of the
said section to "workman". The term "workman" in turn is

defined under Section 2(o0) of the Act as having the same
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14.

meaning assigned to it in the Workmen's Compensation
Act, 1923 (8 of 1923). It may be pertinent to mention here
that the Workmen's Compensation Act, 1923 pursuant to
an amendment is known as the Employee's Compensation
Act, 1923, and the term "workman" has been substituted
with  "employee"” Dby the Workmen's Compensation
(Amendment) Act. That the workman, who unfortunately
lost their lives in the incident, satisfies the definition of
"employee" under the Employee's Compensation Act, 1923
under Section 2(dd)(iii) read with clause (ii) of Schedule
Il and as such the provisions of Section 17 of the NGT
would not be applicable to the present case.

It is further submitted that as per Sections 53 and 61 of
the ESI Act, 1948 the dependents or the employees
(insured persons) who suffered employment injury defined
under the ESI Act are entitled to receive
compensations/benefits under the ESI Act and are barred
to receive any compensation or damages or similar
benefits under any other Act. The extracts of the above

sections are reproduced as under:

Section 53. Bar against receiving or recovery of

compensation or damages under any other law. —An

18

42



15.

insured person or his dependents shall not be entitled to
receive or recover, whether from the employer of the
insured person or from any other person, any
compensation or damages under the Workmen's
Compensation Act, 1923 (8 of 1923), or any other law for
the time being in force or otherwise, in respect of an
employment injury sustained by the insured person as an
employee under this Act.

Section 61. Bar of benefits under other enactments. —

When a person is entitled to any of the benefits provided
by this Act, he shall not be entitled to receive any similar
benefit admissible under the provisions of any other

enactment.

Section 2(8). ‘Employment injury’ is defined as

follows:

“employment injury” means a personal injury to an
employee caused by accident or an occupational disease
arising out of and in the course of his employment, being
an insurable employment, whether the accident occurs or
the occupational disease is contracted within or outside

the territorial limits of India.

In the light of foregoing submissions, the employees

and/or their dependents are entitled to receive the
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compensation and benefits under the ESI Act and the
Punjab LWF Act only and are not entitled to receive any

other compensations under any other law.

However, the management being God fearing persons
approached the family members of the deceased/injured
employees and extended the financial help out of
humanity and paid One Time Compensation/settlement to
their entire satisfaction in full and final as per the

following detail:

£ | One-Time Mod ¢

S.No mployee Compensation/ Paid to ode o

Name Payment
Settlement

1. Ravinder Gaurav Chopra S/o | Vide two
Chopra Sh. Ravinder Chopra | separate
aka Rs. 6,00,000/- cheques, ie.,
Ravinder cheque No.
Kumar S/o 004623 dated
Sh. 30.03.2023 of
Tarsem Lal Rs. 4.,00,000/-
(deceased) and another

cheque No.
004669 dated
26.04.2023 of
Rs. 2,00,000/-
both cheques
drawn on HDFC
Bank, The Mall,
Ludhiana.

2. Gulshan 1. Kamlesh Kumari | Cheque no.
aka W/o Sh. Gulshan | 004665 dated
Gulshan Rs. 8,00,000/- Zuorgaoroos)aid Rs. 24/04/2023
:Emar Hseffi 2. Gagan Oberoi S/o

' Sh. Gulshan
Chand Kumar paid Rs.
(deceased) 2,00,000/-
3. Naresh Kumar | Cheque no.
S/o Sh. Gulshan | go4662 dated
Kumar
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24/04/2023
paid Rs.
2,00,000/-
Remarks:
Management
incurred a sum of | Cheque no.
Rs. 4.50 Lakhs | 004664 dated
(approx) towards his | 24/04/2023
medical expenses
but his family took
his discharge
against medical
advice [DAMA]. All cheques
drawn on HDFC
Bank, The Mall,
Ludhiana.

3. Ashwani Sh. Ashwani Kumar | Cheque No.
Kumar S/o (now fit) 004644 dated
sh. Rs. 2,50,000/- 10.04.2023
Karamvir drawn on HDFC
(injured) Remarks: Bank., The Mall,

Management Ludhiana.
incurred a sum of

Rs. 94,000/-

(approx.) towards

his medical

expenses and paid a

sum of Rs. 30,000/-

towards his diet and

medicines.

4. Mohinder
Singh S/o

sh. Tely | We are contacting the family members and requesting
them to accept the One-Time settlement/Compensation.
However, they have not turn-up to date despite repeated
calls and reminders.

Ram
(deceased)

5. Inderjeet
Yadav S/o
Sh. Tapsi
Ram
(deceased)

Photocopies of cheques along with the Aadhar cards of
all family members of the deceased/injured are attached for

your record, please.
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We hope that you will find the above submissions in
order.

Thanking you.

Yours sincerely
Copies Encl:

1. Copies of cheques issued to the legal heirs/injured.
2. Aadhar cards of legal heirs/employees

3. Copies of e-pehchan card (Insurance under ESI Act)
4. DAMA report of Gulshan Kumar

5. Discharge report of Ashwani Kumar

The same is annexed herewith as Annexure-F. M/s
Ganesh Trading Corporation is a small unit which is also
registered with MSME and regarding with Udyam
Registration certificate bearing no.Udyam PB-12-0013055
issued and the same is also annexed herewith as Annexure-
G. The Income Tax Returns (ITRs) of the firm M/s Ganesh
Trading Corporation for the assessment years 2021-2022 and
2022-2023 are also annexed herewith as Annexures-H & |
which also show that the unit of the answering respondent
under the name and style of M/s Ganesh Trading
Corporation is a very small unit. By working very hard in
the said factory the answering respondent and the other
partners are feeding their about 11 family members and
about 16 employees. Hence, it is clarified that in the small

unit the answering respondent’s family and 16 employees
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are surviving and earning their livelihood instead of the fact
that income is very meagre and there is no any surplus
money with the answering respondent. It is also pertinent to
mention here that the unit of the answering respondent under
the name and style of M/s Ganesh Trading Corporation is a
dry unit in which no printing is used, no dyeing is done, it is
only a small unit for manufacturing the garments i.e.
stitching the garments, preparing the garments, so this unit
does not fall under the Punjab Pollution Control Board and
Central Pollution Control Board, so section 17 of NGT Act
is not applicable with regard to the unit M/s Ganesh Trading
Corporation of the answering respondent. Moreover, the
employees are registered under ESI. The unit of the
answering respondent is also registered under the Municipal
Corporation, Ludhiana regarding which property tax return
assessment report of the year 2021-2022 and 2022-2023 are
annexed herewith as Annexure-J. M/s Ganesh Trading
Corporation of the answering respondent is also registered
under ESI and the said documents are annexed herewith as
Annexure-K & L. The aforesaid facts are true and correct
as per the best knowledge of the answering respondent.

Nothing is concealed from this Hon’ble Tribunal. All the
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48

documents annexed herewith are true and correct duly
signed by the answering respondent.

Hence, it may kindly be taken into consideration and
proceedings initiated before the Tribunal may kindly be
closed and the case file may kindly be consigned to the
record room.

Submitted by

Arun Kumar Mehra, Partner M/s

Ganesh Trading Corporation, B-I-

1365, Ram Nagar, Civil Lines,

Ludhiana.

Mob. N0.93560-44919

THROUGH COUNSEL

BIKRAM SINGH SIDHU,
ADVOCATE & ASSOCIATES

Place: Ludhiana

Dated:-
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LLF.-l [&dfgs 3e3tet eau -
EIRST INFORMATION REPORT

(Under Section 154 Cr.P.C.)
(»ies Hus fataz )

(g 154 €3 yfafenr nfasT @ 3fag)
1. District (fa97 ): poLICE COMMISSIONERATE P.S.(g="): DIVISION 8 Year(A™s ): 2023
LUDHIANA
FIR No. 0049 Date and Time of FIR 14/03/2023 22:35 hrs
(et o W): (He.mret.mrg & IdftE W3 W ):
Is FIR election related (Yes/No) No Election Type ( 3= @ fam ): NA
(cft 9= &3 HEfazg Me et v, 37)
(Tt 1 &t)):
2. S.No.(&#t3)) Acts (355 | Sections (urar=r) _
1. IPC18e0 T
3.(a) Occurrence of offence (wuamg wesET):
Date From Date To
1. Day(few): Tuesday (3t 3): 14/03/2023 (3dt7 39): 14/03/2023
Time Period Time From Time To
(741 Hmre): Pahar 5 (7 3): 13:25 hrs (M 39):  14:00 hrs
(b) Information received at P.S.(a7&@ Date Time
feg rusT yuz Je <t st w3 ) (Th3h): 14/03/2023 (AH):  21:45 hrs
‘c) General Diary Reference Entry No. Date & Time e
© (IFEHET Hedd) ¢ (yfemet m): 040 (39t »3 W) ;. 14/03/2023 21:45 hrs -
4. Type of Information (Fr=adt &t fami): Written
5. Place of Occurrence (wea™ raTs ): -
(a)Direction and distance from P.S. Beat No.
1.7 (g I gt w3 femm): EAST, 2.0 Km(s) (dle w.):
(b) Address T SIIET FIUIHG ,TH Ba1d s et Bipwrar
(u37):
(©) In case, outside the limit of this Police Station, then
(A9 g7 Hhim 3 w79 3 3M)
Name of P.S

(8 € 3H):
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N.C.R.BMis.Ht. g st
IILF.-l fRdtfgs sefidt eam -

6.Complainant / Informant (firafesassT /mesages):
(a)Name (aH): Hiseg fHy
(b)Father's Name (f¥at = am) : amla fy
(c) Date/Year of Birth (7aw 3dta/ms): 1991
(e)UID No(wweizh 3. ): (d)Nationality(3mredtwar): INDIA
(f) Passport No. (yU3e &.): Date of Issue (77t Ig95 <t Hh):

Place of Issue
(7t a9 © AETS ):
(g)1d details (Ration Card,Voter ID Card,Passport,UID No.,
S.No. Id Type Id Number
(3# ) (vgre u3a &t famr) (B 3E9)
1 .
(h)Address (u37):
S.No. | Address Type Address
(3F 7)) |(u3 <t fam) (u37)
1 Present Address 382 %598, gH! Hivs e firds, UNKNOWN,ee33 a3 aare fifs 33,

DIVISION 8,POLICE COMMISSIONERATE LUDHIANA,PUNJAB,
INDIA

2 | Permanent Address |s&c 598, gHdt s afed fadE, UNKNOWN, 239 wiad aad s 33,
DIVISION 8,POLICE COMMISSIONERATE LUDHIANA,PUNJAB,

N __IINDIA_ .
(i) Occupation (fa3T): /ﬁ\};\\
Phone number Mobile (2 oma N\
() (215 3): (tarfes ): / B WS\ \
Details of known/suspected/unknown accused with full particulars i * Ql, ,!'
7. (Ffas/ddtmifamirs wsan e y3 292 Afag 29335 ): \\ ,.50 2 /,’
Accused More Than(ffs 3 Za »rugmdt €t faresst): \\\\M« 1%
S.No. |Name Alias Relative's Name Preésent-Address
(5 %)) (Guam) (fomdems = am) | (fer =) |
1 |oréw 23fsar I9lons 1. Bftmrer UNKNOWN,POLICE
BfowreT & vea »igs COMMISSIONERATE
Hfgar LUDHIANA,PUNJAB,INDIA
2 |[wwmesfsaaatans | 0 | 1. znrew,UNKNOWN,POLICE
st @ 39 fdRes COMMISSIONERATE
. LUDHIANA,PUNJAB,INDIA

8 Reasons for delay in reporting by the complainant/informant
'(mlmmméﬁmmaa@z@m):

9. Particulars of properties of interest (Fra‘l‘ua wrieee v Jge):



52

— = N.C.R.B/Ma.Ht.nra st
LLF.-| /2sifgs seadtdt gy -|

Value(In Rs/-)
(a3 (T 9))

[ §:NTJ." Property Category Property Type Description
(& &) (arfeere #t J=t) (Frfere < famy ) (I==m)
10 Total value of property stolen(in Rs/-)

. (FF Tt ahTe o dE WE(3 e ) ):

11 Inquest Report / U.D. case No., if any (Ie3idt falge / g.ft.y@as /. , a9 3¢ 32):
8.No. (53 %) 'UIDB Number (4.3t @@= /)

12 First Information contents ([g=):
mmﬁmﬁm%#m%wﬂ: 9971203158 famrs i3 fa 7 Ga3 u3 = Ifae
TE T M3 HigeHT eed a3 T3 Reas ofed raws 89w »is fprre foi efrg AW »end
Ifea3 T wim =t 14-03-2023 3 293 adtg 01.25 PM fea f&38< Hag Jet fa adn cafsa
FIUIHS I 3419 s BEls shmrer fane Wsa wigs Hias w3 39 fiRee 3 rae I5 feg »iar
a1 3t /t frm 3 wirt diaw mew ARAS.6 w3 Sifsa efealts afifeg avg &t »areet 35 Y et
a3 & it AR 18 HE™H wiar S9T8< BEt I8N <ofsa TOUING aded! UgY & »id I37e<Tt HY
it feg et Irdt @ AU < I F19E wi U3 I At At S T i Qe 3 TiE TR feg
il 39 3 7t Ht =33 g 2.00 PM =2 »ift 13 wsmH widr 997 99 i for o 2aed! feg aH aae
U+ TG »idl BAIE IG5 IBAS T196 JIA I 8 fausr F NEBF gt grugts 3w g Ht feg grem
TIEH 23fSq aaUdns sfmie 8 wisa ¥8 Saedt iy 598 Quaas & due args fegsr &t gyt
w3 wediadl aras Tufert I Faedt HBd wids HigTT 3 TdE cofSar aralans sfmer @ 39

Hi ;a 3898/3f1, 38w HWadty i &
ﬁua 1623/gfa € Twag Joft Ht 3 Ha

P

14/3/23 gra=rel ufgn »ia H& 7:H
2432/3fa,3seg ks Aaw 5.460/sf

wg U fea fegea fiet fa a2 23t aroie: S firews wvets Bt few war sat 3 frd
H& A:E HAZ ufgn ugdt € Har =g 3 Uar 7 fad wises fHw ys9 amfia i €93 efeg »erg
sfower 3 A3 um a2 933 fours Sfudte gatfow farer fowrs Bueny 3 ooy F93 US @
refenr fifzg < vew &5 fife dE3 RS wue Oa3 favs mdt WE @ WS s T wiade feg
grgy3s i3 fer <o Aedt dar a8 70578 st 14.03.2023 »7& Hided IHTg M3 I3 sgdt
70576ﬁ-Eﬁ14‘03.2023maféeaéwaﬁﬁmﬁmméﬁaﬁﬂéfameﬁ%

3

b AS >
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Tt feg via few gBAE 9 €97 feg 3 & aEt 3 M3 ez U3 suft o & & fres
TAuETs Bt fe B3 T aret 3 w3 mieat g w3 I8Fs i SLaH.H Tuss sftrer fer
T femm 75 fas g8 €93 Y3 THIUS THS I8 G938 da 3 HaH 304-A IPC T et e 3
WaeH" gafysTe wgs Hiaar 3 dren 23S sraldns Bitre @ Ja fdRera @ & 7oH §a3 Tad
e ahes Faes et s Jet Ioema ety i .2432/3f0 @ wre 3fim FiTeT J HeleHT ¥9H J9d
9 WaoW 3 e 19T 2 3 Hedn gv 3 fegww it W e W RS UfsH urgdt € HAge e
 SD/- Harjit Singh Asi Ss &&m T 55 5.8 Sftmrer izt 14/3/2023 T a4 5919 e
s BReE AN 9:35 PM wist I e s €93 WS I UT HaeWT §93 1 WaH €93
Hafuse WW%W@F@%WW%@W@WWWFIRU@HCW

299 o 10 U 997 TeTin 59 A 37 et | Sfeds gH 3 et weasn fegem fedt |
gt gue 589 43 AT 10:35 PM

13 Action taken: Since the above information reveals commission of offence(s) u/s as mentioned at

Item No. 2.
(m:euﬁa?m“wﬁwﬂhmm@mﬁ.z“z . fg wawdt war @ 3faz I):
(1)Registered the case and took up the or
investigation (37 @aw 137 farr W3 UFIEETE ()
fanr):
(Z)Directed (Name of 1.0.): Rank
(33t mfgardt @ sm ): HARJIT  singh (mgeT):  ASI (Assistant Sub-Inspector)
No(s): 1999 estigation (3 w9 »ru uw &< wet fsaen fegT famr) or(w

(3)Refused investigation due |

or () \*
(4)Transferred to P.S. District
(wme): (fagm):

on point of jurisdiction (Fe=¢et T19T) .

F.l.R.read over to the complainant/informant,admitted to be correctly recorded and a copy given
to the complainant/informant free of cost. (frarfezagsT/EsTaas" & yaiet ug @ reret aet et e ew
Fenr Wisnr w3 g andt ves frarfesaast g fodt aret |)

R.O.A.C.(»3.§ .2 A1)
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I.I.F.-l /2fifgs se3tdt sman -l

signaturelThumb impression of the complainant /
jnformant (Mrarfe3gaaT/MesaasT € THI™NT / Wds &

famTs):

- 14.

¥  45.Date and time of dispatch to the court \,\g}
(wes3 T Un 795 @ 3T w3 AW):
Signature of Officer in charge, Police
Station
(aver ygdt @ IRIHE)
Name(a™): BHAJAN SINGH
Rank (»ge7): Sl (Sub-Inspector)
No(d’.): 1922/LDH
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E-Stamp Certificate No. IN-PB93193372070078V, dated 25.04.2023

AFFIDAVIT

I, GAURAV CHOPRA aged about 34 years and son of
Late Sh. Ravinder Kumar alias Ravinder Chopra S/o Sh.
Tarsem Lal alias Sh. Tarsem Lal Chopra, presently residing
at B-34/683, Street No. 5, Chander Nagar, Ludhiana

‘(Aadhar Card No. 5571 9359 7915), (Mobile No.

9781184707) do hereby solemnly affirm and declare as
under:

1. That I am the son of Late Sh. Ravinder Kumar alias
Ravinder Chopra (Aadhar Card No. 2105 3441 3739)
son of Sh. Tarsem Lal alias Sh. Tarsem Lal Chopra.

2. That my father Late Sh. Ravinder Kumar aged about 61
years old was working in M/s Ganesh Trading
Corporation, situated at Ram Nagar, Civil Lines,
Ludhiana. He was insured person under ESI Act vide
Insurance No. 2607621891 and having Aadhar Card
No. 2105 3441 3739.

3. That my father Late Ravinder Kumar had met with an
natural accident of fire took place in the factory M/s
Ganesh Trading Corporation and received employment
injury on 14.3.2023, thereafter he was got admitted in
DMC & Hospital, Ludhiana by his employer to save his
life, whole of the medical expenses and other treatment

expenses werem incurred by the  factory

{
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management/owners of M/s Ganesh Trading

Corporation. My father unfortunately expired on
14.03.2023 while he was under treatment.

That I have enquired all the facts about the cause of
fire which took place accidently in the factory M/s
Ganesh Trading Corporation due to electrical short
circuit in the said factory, fellow workers of my father
had informed me about all these facts, I also arrived at
the conclusion that the employer of my father as well
as management, owners or any employee of the
factory are not responsible from any angle with regard
to taking place of sudden fire, the said fire is an “Act of

God, because it took place due to electric short circuit.

That my mother Smt. Neelam Rani wife of Sh. Ravinder
Kumar alias Ravinder Chopra has already expired very
long back. My sister namely Smt. Radha is already
married with Sh. Sonu Sehgal. I am the only legal heir
of my deceased father Ravinder Kumar and is entitled
to receive the compensation and legal dues of my
deceased father.

That I also came to know that the police has got
registered FIR No0.0049 dated 14.3.2023, under
sections 304-A IPC with P.S. Division No.8, Ludhiana
against owners/management of M/s Ganesh Trading
Corporation, Ludhiana due to some misunderstanding, I
undertake to suffer statement in their favour so that

Ng

57



V. )

lla&

58

the aforesaid FIR would be cancelled/quashed as no
offence is committed by the management/owners of
M/s Ganesh Trading Corporation as they are not
responsible for the death of my father as well as for
others, because it occurred due to act of God i.e. the
fire took place in the factory of M/s Ganesh Trading

Corporation due to short circuit.

That I have received two separate cheques, i.e.,
cheque No. 004623 dated 30.03.2023 for Rs.
4,00,000/- and another cheque No. 004669 dated
26.04.2023 for Rs. 2,00,000/- both cheques drawn on
HDFC Bank, The Mall, Ludhiana from the management
of M/s Ganesh Trading Corporation, Ludhiana. I have
received a total sum of Rs. 6,00,000/- (Rupees Six
Lakhs Only) towards compensation, payable salary,
bonus, amount of unavailed leaves, Gratuity including
all other dues of my father; I undertake that I will not
file any type of case either civil, criminal or for
compensation or under any act as well as on behalf of
my other family members against the management of
M/s Ganesh Trading Corporation.

That nothing is due of any sort from the above said
factory and its management. I hereby undertake to
withdraw all the complaints and applications (if any)
filed against the management as the same stands fully
satisfied. I further undertake not to raise any dispute or
complaint against the management. I also agree to

appear before the ch and other authorities including

r
\',/
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police to give statement, to sign documents,
applications, affidavits and to do all necessary acts to
the effect that all my claims against above said
management M/s Ganesh Trading Corporation stands
fully satisfied and nothing is due against them and do
not want to pursue the case against management M/s
Ganesh Trading Corporation. I further undertake that I
will also suffer statement before the Hon’ble National
Green Tribunal, New Delhi for closing the proceedings
initiated by Hon’ble National Green Tribunal, New Delhi
against management M/s Ganesh Trading Corporation
as I have received full and final compensation from the
management. Even the management M/s Ganesh
Trading Corporation is authorized to produce the copy
of this affidavit before Hon’ble National Green Tribunal,
New Delhi on my behalf as well as on behalf of my
sister and other family members to close the
proceedings before Hon’ble National Green Tribunal,

New Delhi.

That I being legal heir of my deceased father/workman
Ravinder Kumar do hereby further undertake to
indemnify the company M/s Ganesh Trading
Corporation and its management from all/any claim
whatsoever raised by any person claiming to be legal
heir of workman i.e., my father Ravinder Kumar and
shall compensate the company/managements from all

such claims if any.
v



/

10. That the above affidavit-cum-indemnity bond executed
by me after understanding the contents of the same

and there is no undue influence or pressure of any kind
upon me while executing this affidavit.

v

Depsgnent
Verification:

It is hereby verified that the contents of my affidavit
are true and correct to the best of my knowledge and belief

and nothing relevant has been concealed therefrom. Verified
at Ludhiana on this 26"™ day of April, 2023.

@ Nel =

%’; EC/
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Entry Date

ID Number

Stamp Paper Number
Applicant Name
Father/Husband Name

Address

Identity Type
identification No.

Affidavit Type

The above person appeared and deposed before me

Affidavit Attestation

26/04/2023
RVN48227449
RD0004178305
GAURAV CHOPRA
RAVINDER KUMAR

CHANDER NAGAR, TEHSIL/SUBTEHSIL LUDHIANA
CENTRAL,DISTRICT LUDHIANA,STATE PUNJAB

ADVOCATE

GURSHARAN SINGH

e Magistrate

Ludhiana West

61
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E-Stamp Certificate No. IN-PBA2436(0005735¢V gated 24-0b 2023

AFFIDAVIT

I, KAMLESH KUMARI (aged about 71 years) wife of Late
Gulshan Kumar son of Hari Chand, Resident of House
No.707, Chhouni Mohalla, Central Post Office, Ludhiana-
141008; (Aadhar Card No.7663 6911 0434), do hereby
solemnly affirm and declare as under:

1. ThatI am the legally wedded wife of Late Sh. Gulshan

Kumar (Aadhar Card No.8847 8232 0469) son of Sh.
Hari Chand.

2. That my husband Late Gulshan Kumar aged about 78
years old son of Sh. Hari Chand joined M/s Ganesh
Trading Corporation, situated at Ram Nagar, Civil Lines,
Ludhiana as worker on 13.03.2023. He was enrolled as
insured person under ESI Act vide Insurance
No0.2614561742 and having Aadhar Card No. 8847
8232 0469.

3. That my husband Late Gulshan Kumar had met with an
natural accident of fire took place in the factory M/s
Ganesh Trading Corporation and received employment
injury on 14.3.2023, thereafter he was got admitted in
DMC & Hospital, Ludhiana by his employer to save his
life, whole of the medical expenses and other treatment
expenses were incurred by the factory
management/owners of M/s  Ganesh  Trading

o );)CW\Q{ -
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Corporation, after treatment my husband Late Gulshan
Kumar was discharged on 04.04.2023, thereafter he
expired on 04.04.2023 at my house.

That I have enquired all the facts about the cause of
fire which took place accidently in the factory M/s
Ganesh Trading Corporation due to electrical short
circuit in the said factory, fellow workers of my
husband had informed me about all these facts, I also
arrived at the conclusion that the employer of my
husband as well as management, owners or any
employee of the factory are not responsible from any
angle with regard to taking place of sudden fire, the

said fire is an “Act of God, because it took place due to
electric short circuit.

That I am one of the legal heirs of my deceased
husband Gulshan Kumar, whereas, my sons Gagan
Oberoi and Naresh Kumar are also legal heirs of my
late husband Gulshan Kumar, they also sworn their
separate affidavits in that regard. I have also one

daughter namely Smt. Preeti who is already married
with Sh. Chanderpal.

That I also came to know that the police has got
registered FIR No.0049 dated 14.3.2023, under
sections 304-A IPC with P.S. Division No.8, Ludhiana
against owners/management of M/s Ganesh Trading
Corporation, Ludhiana due to some misunderstanding, I
undertake to suffer statement in their favour so that

——
A VT ey
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the aforesaid FIR would be cancelled/quashed as no
offence is committed by the management/owners of
M/s Ganesh Trading Corporation as they are not
responsible for the death of my husband as well as for
others, because it occurred due to act of God i.e. the
fire took place in the factory of M/s Ganesh Trading
Corporation due to short circuit.

That I have received an amount of Rs. 4,00,000/-
(Rupees Four Lakhs Only) vide Cheque no. 004665
dated 24/04/2023 drawn on HDFC Bank Ltd., The Mall,
Ludhiana from the management of M/s Ganesh Trading
Corporation towards compensation, his payable salary,
gratuity and other dues; I also received this amount on
behalf of my daughter Preeti wife of Sh. Chanderpal, so
my daughter will not claim any compensation or
amount from the management of M/s Ganesh Trading
Corporation. I undertake that I will not file any type of
case either civil, criminal or for compensation or under
any act as well as on behalf of my all children against
the management of M/s Ganesh Trading Corporation.

That nothing is due of any sort from the above said
factory and its management. I hereby undertake to
withdraw all the complaints and applications (if any)
filed against the management as the same stands fully
satisfied. I further undertake not to raise any dispute or
complaint against the management. I also agree to

appear before the court and other authorities including

&
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police to give statement, to sign documents,
applications, affidavits and to do all necessary acts to
the effect that all my claims against above said
management M/s Ganesh Trading Corporation stands
fully satisfied and nothing is due against them and do
not want to pursue the case against management M/s
Ganesh Trading Corporation. I further undertake that I
will also suffer statement before the Hon'ble National
Green Tribunal, New Delhi for closing the proceedings
initiated by Hon'’ble National Green Tribunal, New Delhi
against management M/s Ganesh Trading Corporation
as I have received full and final compensation from the
management. Even the management M/s Ganesh
Trading Corporation is authorized to produce the copy
of this affidavit before Hon’ble National Green Tribunal,
New Delhi on my behalf as well as on behalf of my
daughter and other family members to close the
proceedings before Hon'ble National Green Tribunal,
New Delhi.

That 1 on behalf of all legal heirs of my deceased
husband/workman Gulshan Kumar do hereby further
undertake to indemnify the company M/s Ganesh
Trading Corporation and its management from all/any
claim whatsoever raised by any person claiming to be
legal heir of workman i.e. my husband Gulshan Kumar
and shall compensate the company/managements from

all such claims if any.
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10. That the above affidavit-cum-indemnity bond executed
by me after understanding the contents of the same

and there is no undue influence or pressure of any kind

upon me while executing this affidavit. L. S
oM YTONT) |
Deponent
Verification:

It is hereby verified that the contents of my affidavit
are true and correct to the best of my knowledge and belief
and nothing relevant has been concealed therefrom. Verified

at Ludhiana on this 24" day of April, 2023.
TN e

o AN |

Deponent
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Affidavit Attestation

Entry Date 24/04/2023

ID Number RVN48160793

Stamp Paper Number RD0004170980

Applicant Name KAMLESH KUMARI

Father/Husband Name GULSHAN KUMAR

Address CHHOUNI MOHALLA, TEHSIL/SUBTEHSIL LUDHIANA
CENTRAL,DISTRICT LUDHIANA,STATE PUNJAB

Identity Type ADHAAR

Identification No. 766369110434

Affidavit Type

The above person

ppeared and dep d before me

Executi\iMagis
Ludhiana West
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E-Stamp Certificate No. IN-PB924330187438¢(8V , dated 24042023

AFFIDAVIT

I, NARESH KUMAR (aged about 51 years) son of Late
Gulshan Kumar son of Hari Chand, resident of House
No.707, Chhawni Mohalla, Bagga Kalan, Central Post Office,
Ludhiana-141008; (Aadhar Card No.2229 0130 3062), do

hereby solemnly affirm and declare as under:

1. That I am the son of Late Sh. Gulshan Kumar (Aadhar
Card No.8847 8232 0469) son of Sh. Hari Chand.

2. That my father Late Gulshan Kumar aged about 78
years old son of Hari Chand joined M/s Ganesh Trading
Corporation, situated at Ram Nagar, Civil Lines,
Ludhiana as worker on 13.03.2023. He was enrolled as
insured person under ESI Act vide Insurance
No.2614561742 and having Aadhar Card No. 8847
8232 0469.

3. That my father Late Gulshan Kumar had met with an
natural accident of fire took place in the factory M/s
Ganesh Trading Corporation and received employment
injury on 14.3.2023, thereafter he was got admitted in
DMC & Hospital, Ludhiana by his employer to save his
life, whole of the medical expenses and other treatment
expenses  were  incurred by the factory
management/owners of M/s  Ganesh Trading

Corporation, after treatment my father Late Gulshan

prihsb e fore 2T
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Kumar was discharged on 04.04.2023, thereafter he
expired on 04.04.2023 at the house.

That I have enquired all the facts about the cause of
fire which took place accidently in the factory M/s
Ganesh Trading Corporation due to electrical short
Circuit in the said factory, fellow workers of my father
had informed me about all these facts, I also arrived at
the conclusion that the employer of my father as well
as management, owners or any employee of the
factory are not responsible from any angle with regard
to taking place of sudden fire, the said fire is an “Act of
God, because it took place due to electric short circuit.

That I am one of the legal heirs of my deceased father
Gulshan Kumar.

That I also came to know that the police has got
registered FIR No0.0049 dated 14.3.2023, under
sections 304-A IPC with P.S. Division No.8, Ludhiana
against owners/management of M/s Ganesh Trading
Corporation, Ludhiana due to some misunderstanding, I
undertake to suffer statement in their favour so that
the aforesaid FIR would be cancelled/quashed as no
offence is committed by the management/owners of
M/s Ganesh Trading Corporation as they are not
responsible for the death of my father as well as for
others, because it occurred due to act of God i.e. the
fire took place in the factory of M/s Ganesh Trading
Corporation due to short circuit.

NasLES e
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That I have received an amount of Rs. 2,00,000/-
(Rupees Two Lakhs Only) vide Cheque no. 004664
dated 24/04/2023 drawn on HDFC Bank Ltd., The Mall,
Ludhiana from the management of M/s Ganesh Trading
Corporation towards compensation and gratuity; I
undertake that I will not file any type of case either
civil, criminal or for compensation or under any act as
well as on behalf of my other family members against
the management of M/s Ganesh Trading Corporation.

That nothing is due of any sort from the above said
factory and its management. I hereby undertake to
withdraw all the complaints and applications (if any)
filed against the management as the same stands fully
satisfied. I further undertake not to raise any dispute or
complaint against the management. I also agree to
appear before the court and other authorities including
police to give statement, to sign documents,
applications, affidavits and to do all necessary acts to
the effect that all my claims against above said
management M/s Ganesh Trading Corporation stands
fully satisfied and nothing is due against them and do
not want to pursue the case against management M/s
Ganesh Trading Corporation. I further undertake that I
will also suffer statement before the Hon’ble National
Green Tribunal, New Delhi for closing the proceedings
initiated by Hon’ble National Green Tribunal, New Delhi
against management M/s Ganesh Trading Corporation
as I have received full and final compensation from the

management. Even the management M/s Ganesh

//‘(U}__,_/a‘/“f
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Trading Corporation is authorized to produce the copy
of this affidavit before Hon'ble National Green Tribunal,
New Delhi on my behalf as well as on behalf of my
mother, sister and other family members to close the

proceedings before Hon'ble National Green Tribunal,
New Delhi.

That I being legal heir of my deceased father/workman
Gulshan Kumar do hereby further undertake to
indemnify the company M/s Ganesh Trading
Corporation and its management from all/any claim
whatsoever raised by any person claiming to be legal
heir of workman i.e. my father Gulshan Kumar and

shall compensate the company/managements from all
such claims if any.

That the above affidavit-cum-indemnity bond executed
by me after understanding the contents of the same
and there is no undue influence or pressure of any kind
upon me while executing this affidavit.

75
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Deponent

Verification:

It is hereby verified that the contents of my affidavit

are true and correct to the best of my knowledge and belief
and nothing relevant has been concealed therefrom. Verified
at Ludhiana on this 24" day of April, 2023.

Deponent
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Affidavit Attestation

Entry Date 24/04/2023
ID Number RVN48166044
Stamp Paper Number RD0004170982
Applicant Name NARESH KUMAR
Father/Husband Name GULSHAN KUMAR
Address ) CHHAWNI MOHALLA, TEHSIL/SUBTEHSIL LUDHIANA
CENTRAL,DISTRICT LUDHIANA,STATE PUNJAB
Identity Type ADVOCATE
Identification No. GURSHARAN SINGH —
JE
Affidavit Type : g

The above person appeared and deposed before me

udhiana West
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E-Stamp Certificate No.IN-PB92432¢922{L47 7V  dated mlv -2013

AFFIDAVIT

I, GAGAN OBEROI (aged about 42 years) son of Late
Gulshan Kumar son of Sh. Hari Chand, resident of House
No.350/39, Street No.2, Inder Nagar, Backside Malhi Palace,
Ludhiana-141006, (Aadhar Card No0.9958 0005 0778), do
hereby solemnly affirm and declare as under:

1. ThatI am the son of Late Sh. Gulshan Kumar (Aadhar
Card No.8847 8232 0469) son of Sh. Hari Chand.

2. That my father Late Gulshan Kumar aged about 78
years old son of Hari Chand joined M/s Ganesh Trading
Corporation, situated at Ram Nagar, Civil Lines,
Ludhiana as worker on 13.03.2023. He was enrolled as
insured person under ESI Act vide Insurance
No.2614561742 and having Aadhar Card No. 8847
8232 0469.

3. That my father Late Gulshan Kumar had met with an
natural accident of fire took place in the factory M/s
Ganesh Trading Corporation and received employment
injury on 14.3.2023, thereafter he was got admitted in
DMC & Hospital, Ludhiana by his employer to save his
life, whole of the medical expenses and other treatment
expenses were incurred by the factory
management/owners of M/s  Ganesh Trading

Corporation, after treatment my father Late Gulshan
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Kumar was discharged on 04.04.2023, thereafter he
expired on 04.04.2023 at the house.

That T have enquired all the facts about the cause of
fire which took place accidently in the factory M/s
Ganesh Trading Corporation due to electrical short
Circuit in the said factory, fellow workers of my father
had informed me about all these facts, I also arrived at
the conclusion that the employer of my father as well
as management, owners or any employee of the
factory are not responsible from any angle with regard
to taking place of sudden fire, the said fire is an “Act of
God, because it took place due to electric short circuit.

That I am one of the legal heirs of my deceased father
Gulshan Kumar.

That I also came to know that the police has got
registered FIR No0.0049 dated 14.3.2023, under
sections 304-A IPC with P.S. Division No.8, Ludhiana
against owners/management of M/s Ganesh Trading
Corporation, Ludhiana due to some misunderstanding, I
undertake to suffer statement in their favour so that
the aforesaid FIR would be cancelled/quashed as no
offence is committed by the management/owners of
M/s Ganesh Trading Corporation as they are not
responsible for the death of my father as well as for
others, because it occurred due to act of God i.e. the
fire took place in the factory of M/s Ganesh Trading
Corporation due to short circuit.
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7. That I have received an amount of Rs. 2,00,000/-
(Rupees Two Lakhs Only) vide Cheque no. 004662
dated 24.04.2023 drawn on HDFC Bank Ltd., The Mall,
Ludhiana from the management of M/s Ganesh Trading
Corporation towards compensation and gratuity; I
undertake that I will not file any type of case either

civil, criminal or for compensation or under any act as
| well as on behalf of my other family members against
é the management of M/s Ganesh Trading Corporation.

I

8. That nothing is due of any sort from the above said
factory and its management. I hereby undertake to
withdraw all the complaints and applications (if any)

N

19 filed against the management as the same stands fully
| ¢ satisfied. I further undertake not to raise any dispute or
0 complaint against the management. I also agree to
% appear before the court and other authorities including

police to give statement, to sign documents,
applications, affidavits and to do all necessary acts to

the effect that all my claims against above said
management M/s Ganesh Trading Corporation stands
fully satisfied and nothing is due against them and do
not want to pursue the case against management M/s
Ganesh Trading Corporation. I further undertake that I
will also suffer statement before the Hon’ble National
Green Tribunal, New Delhi for closing the proceedings
initiated by Hon’ble National Green Tribunal, New Delhi
against management M/s Ganesh Trading Corporation

as I have received full and final compensation from the

o
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10.

management. Even the management M/s Ganesh

Trading Corporation is authorized to produce the copy
of this affidavit before Hon'ble National Green Tribunal,
New Delhi on my behalf as well as on behalf of my
mother, sister and other family members to close the

proceedings before Hon'ble National Green Tribunal,
New Delhi.

That I being legal heir of my deceased father/workman
Gulshan Kumar do hereby further undertake to
indemnify the company M/s Ganesh Trading
Corporation and its management from all/any claim
whatsoever raised by any person claiming to be legal
heir of workman i.e. my father Gulshan Kumar and

shall compensate the company/managements from all
such claims if any.

That the above affidavit-cum-indemnity bond executed
by me after understanding the contents of the same
and there is no undue influence or pressure of any kind
upon me while executing this affidavit.

\
R ‘ﬂ>/
Deponent

Verification:

It is hereby verified that the contents of my affidavit

are true and correct to the best of my knowledge and belief

and nothing relevant has been concealed therefrom. Verified
at Ludhiana on this 24™ day of April, 2023.

LA

e

Deponent
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Entry Date

ID Number

Stamp Paper Number
Applicant Name
Father/Husband Name

Address

Identity Type
Identification No.

Affidavit Type

The above person appeared and deposed before me

Affidavit Attestation

24/04/2023
RVN48165786
RD0004170981
GAGAN OBEROI
GULSHAN KUMAR

INDER NAGAR, TEHSIL/SUBTEHSIL LUDHIANA
EAST,DISTRICT LUDHIANA, STATE PUNJAB

-wc---.

ADVOCATE /\iﬁ i‘w.,q
GURSHARAN SINGH
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E-Stamp Certificate No. IN-PB88535365287786V, d
10.04.2023 (01:21 P.M) ¢ Cated

AFFIDAVIT

I, ASHWANI KUMAR aged about 58 years son of Sh. Karambir,
presently residing at Tehsil Phillaur, Darapur, Mehsurnpur, Distt.

Jalandhar-144035 (Aadhar Card No. 7966 6643 9783) do hereby
solemnly affirm and declare as under:

1) That I joined M/s Ganesh Trading Corporation, Ram Nagar, Civil
Lines, Ludhiana as worker on 13.03.2023.

2)  That on my date of joining the factory on 13.03.2023 I was not
having my aadhar card and bank passbook with me and my employer

asked me to submit it on the subsequent day to get me registered
under the ESI Act and I started my duty at 09.00 am.

3) That on 14.03.2023 during lunch break at about 01.15 pm
suddenly fire broke out in the factory due to electric short circuit.

4)  That the son of the employer and other co-workers alongwith me

tried to douse the fire with the fire extinguishers available in the
factory.

5) That due to smoke I got suffocated and fell unconscious and later
found myself admitted in the DMC Hospital, Ludhiana where I remained
under treatment and was discharged on 20.03.2023. The expenses for
all medical treatment were borne by the management.

6) That now I am feeling well. The employer used to provide me with
the food and medicines throughout. The management has given me a
sum of Rs. 2,50,000/- (Rupees Two Lakh fifty thousand only) as

ex-gratia compensation vide cheque No. 004644 dated 10.04.2023
drawn on HDFC Bank, The Mall, Ludhiana.

7) That I have enquired about the cause of accident in the factory

from the fellow workers and found the same to sudden and natural
accident.

8) That after taking details from my family member I was allotted
2614561749 as Insurance number (ESI Number).

9) That nothing is due of any sort from the above said factory and its
management. I hereby undertake to withdraw all the complaints and
applications (if any) filed against the management as the same stands
fully satisfied. I further undertake not to raise any dispute or complaint
against the above management. I also agree to appear before the Court
and other authorities including the police to give statements, to sign
documents, applications, affidavit etc. and to do all necessary acts to
the affect that all my claims against the above management stands fully
P forsoot” Jorr ™=
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satisfied and nothing

is due against them and do not
Case against the Management, want to pursue the

10) That the above
the contents of th

affidavit is €xecuted by me after understanding
any kind upon me

€ same and there is no undue influence or pressure of
while €xecuting this affidavit.,

B

DEPONENT
Verification

—_—

It is hereby verified that the contents of my above affidavit are
true and correct to the best of my knowled

ge and nothing relevant has
been concealed therefrom.

Verified at Ludhiana
On this DEPONENT,

MMMM S
995 Se —a23 ) e

Vikram Sharma

.LL.B. Advocate
@ B-'?L Court, Ludhiana
H2-



Entry Date
ID Number
: Stamp Paper Number
Applicant Name
Father/Husband Name

Address

Identity Type
Identification No.

Affidavit Type

The above person appeared and deposed before me

Affidavit Attestation

10/04/2023
RVNA47704815
RD0000870212
ASHWANI KUMAR
KARAMVIR

LUDHIANA, TEHSIL/SUBTEHSIL LUDHIANA
WEST,DISTRICT LUDHIANA,STATE PUNJAB

GOVT EMPLOYEE

P/1681/2004
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Ref. No.
Date: 08/05/2023

To

The Assistant Labour Commissioner
Circle-4
Gill Road, Ludhiana.

In Ref. Notice No. 1121 dated 28.04.2023 of ALC-4, Ludhiana

Subject: Reply to the Notice No. 1121 dated 28.04.2023 to clarify about One-

Time Compensation paid to deceased and injured persons.

Respected Sir,

This is in reference to your aforementioned notice asking us to clarify if any One-Time
Compensation was given to the deceased and injured person who suffered injuries in
the fire that took place in our establishment on 14.03.2023.

In this regard, it is respectfully submitted as under:

1.

We are running a micro-scale partnership firm under the name & style of M/s
Ganesh Trading Corporation having a net investment of all 4 partners of about
Rs. 88 lakhs comprised in 335 sq yds (approx.) on rented premises in the area of
Ram Nagar, Civil Lines, Ludhiana. The firm is being run by the male partners of
four independent families who earn their bread and butter from the above micro-
scale establishment by employing about 16 persons.

We make only garments and hosiery goods and no hazardous activity is being
carried out in our establishment and no hazardous substance is being used. The
activity of making garments and hosiery goods does not generate any trade
effluent or fuel emissions.

Our establishment is registered under the MSME vide Udhyam number and is
also registered under various labour legislations including the ESI Act, 1948,
Punjab Labour Welfare Fund Act, 1965, etc., and has been contributing to the
ESI Dues and labour welfare fund towards its schemes.

On 14.03.2023, accidentally a fire took place in the establishment due to an
electrical short circuit wherein some employees suffered employment injury
arising out of and in the course of their employment.

The management has taken all safety measures in its establishment and is not
responsible from any angle with regard to taking the place of a sudden fire. The
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said fire incident was an “Act of God" because it took place due to an electric
short circuit.

The management has also taken adequate safeguards by providing fire
extinguishers in the establishment and has personally taken all efforts to douse
the fire by using the fire extinguishers with the help of co-employees.

There are two separate entry/exit gates of the establishment opening towards
two opposite roads and also have two RCC-built Staircase in our establishment
for the safe movement of our employees.

The injured were admitted to one of the best private hospitals in Ludhiana
namely, Dayanand Medical College & Hospital, Ludhiana (DMCH) to save their
lives and the entire medical expenses and other treatment expenses were
incurred by the management. An expense of Rs. 4.50 Lakhs (approx.) was
incurred towards the medical treatment of Mr. Gulshan Kumar and a sum of Rs.
94,000/- (approx.) towards the medical expenses of Ashwani Kumar. Later it
comes to our notice that while Mr. Gulshan Kumar was under treatment in DMC
hospital his family members took his ‘discharge against medical advice’ [DAMA]
on 04.04.2023 and took him to his residence where he expired at his home. The
management has also paid a sum of Rs. 30,000/- to Ashwani Kumar for his diet
and medicines.

All employees are covered under the Employees State Insurance Act, 1948 vide
following insurance number(s) and have received/would receive the
compensation and benefits under the said Act:

S.No

Rate of
Pay (INR)

ESI Insurance

Employee Name No.

Age

Ravinder Chopra aka Ravinder
Kumar S/o Sh. Tarsem Lal 2607621891 61 years 16500/-

Mohinder Singh S/o Sh. Telu Ram 2607647957 71 years 15500/-

Inderjeet Yadav aka Indrajit S/o
Sh. Tapsi Ram 2605556157 63 years 16000/-

Gulshan aka Gulshan Kumar S/o
Sh. Hari Chand 2614561742 78 years 16000/-

Ashwani Kumar S/o Sh. Karamvir 5614561749 58 years 16000/-
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10.

11.

12.

13.

14,

As per the provisions of the ESI Act, 1948 the family/dependents of the deceased
employee are entitled to receive funeral expenses of Rs. 15000/- along with the
dependent pension from the ESI Corporation in the employment injury cases.

Further, the family of deceased employees are also entitled to receive
compensation of Rs. 2,00,000/- (Rupees Two Lakhs only) along with the funeral
expenses of Rs. 20,000/- each to the family of the deceased employe under the
Punjab Labour Welfare Fund Act, 1965.

The management is assisting the family/legal heirs of the deceased to file for
compensation under the ESI Act and the Punjab Labour Welfare Fund schemes.
Some cases are already settled by the respective departments and other cases
are under the process of settlement.

It is respectfully submitted that Section 17 of the NGT Act, 2010 specifically
excludes the applicability of the said section to "workman". The term "workman"
in turn is defined under Section 2(0) of the Act as having the same meaning
assigned to it in the Workmen's Compensation Act, 1923 (8 of 1923). It may be
pertinent to mention here that the Workmen's Compensation Act, 1923 pursuant
to an amendment is known as the Employee's Compensation Act, 1923, and the
term "workman" has been substituted with "employee" by the Workmen's
Compensation (Amendment) Act. That the workman, who unfortunately lost their
lives in the incident, satisfies the definition of "employee" under the Employee's
Compensation Act, 1923 under Section 2(dd)(iii) read with clause (ii) of Schedule
[l and as such the provisions of Section 17 of the NGT would not be applicable to
the present case.

It is further submitted that as per Sections 53 and 61 of the ESI Act, 1948 the
dependents or the employees (insured persons) who suffered employment injury
defined under the ESI Act are entitled to receive compensations/benefits under
the ESI Act and are barred to receive any compensation or damages or similar
benefits under any other Act. The extracts of the above sections are reproduced
as under:

Section 53. Bar against receiving or recovery of compensation or
damages under any other law. —

An insured person or his dependents shall not be entitled to receive or
recover, whether from the employer of the insured person or from any
other person, any compensation or damages under the Workmen’s
Compensation Act, 1923 (8 of 1923), or any other law for the time being in
force or otherwise, in respect of an employment injury sustained by the
insured person as an employee under this Act.
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Section 61. Bar of benefits under other enactments. —

When a person is entitled to any of the benefits provided by this Act, he
shall not be entitled to receive any similar benefit admissible under the
provisions of any other enactment.

Section 2(8). ‘Employment injury’ is defined as follows:

“employment injury” means a personal injury to an employee caused by
accident or an occupational disease arising out of and in the course of his
employment, being an insurable employment, whether the accident occurs
or the occupational disease is contracted within or outside the territorial
limits of India.

15.  In the light of foregoing submissions, the employees and/or their dependents are
entitled to receive the compensation and benefits under the ESI Act and the
Punjab LWF Act only and are not entitled to receive any other compensations
under any other law.

However, the management being God fearing person approached the
family members of the deceased/injured employees and extended the financial
help out of humanity and paid One Time Compensation/settlement to their entire
satisfaction in full and final as per the following detail:

One-Time
S.No ﬁmployee Compensation/ Paid to Mode of Payment
ame
Settlement

1. Ravinder Gaurav Chopra S/o Sh. | Vide two separate
Chopra aka | Rs. 6,00,000/- Ravinder Chopra cheques, i.e., cheque
Ravinder No. 004623 dated
Kumar S/o 30.03.2023 of Rs.
Sh. Tarsem 4,00,000/- and
Lal another cheque No.
(deceased) 004669 dated

26.04.2023 of Rs.
2,00,000/- both
cheques drawn on
HDFC Bank, The
Mall, Ludhiana.

2. Gulshan aka . Kamlesh Kumari W/o | Cheque no. 004665
Gulshan Rs. 8,00,000/- Sh. Gulshan Kumar | dated 24/04/2023
Kumar S/o paid Rs. 4,00,000/-

Sh. Hari . Gagan Oberoi S/o Sh.
Chand Gulshan Kumar paid | Cheque no. 004662
(deceased) Rs. 2,00,000/- dated 24/04/2023

. Naresh Kumar S/o Sh.
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Gulshan Kumar
paid Rs. 2,00,000/- Cheque no. 004664
dated 24/04/2023
Remarks: Management
incurred a sum of Rs. 4.50 | All Cheques drawn on
Lakhs (approx) towards | HDFC Bank, The
his medical expenses but | Mall, Ludhiana.
his  family took his
discharge against medical
advice [DAMA].
3. Ashwani Sh. Ashwani Kumar (now | Cheque No. 004644
Kumar S/o | Rs. 2,50,000/- fit) dated 10.04.2023
Sh. Karamvir drawn  on HDFC
(injured) Remarks: Management | Bank, The  Mall,
incurred a sum of Rs. | Ludhiana.
94,000/- (approx.) towards
his medical expenses and
paid a sum of Rs. 30,000/-
towards his diet and
medicines.
4. Mohinder
Singh  S/o | We are contacting the family members and requesting them to accept
Sh. Telu | the One-Time settlement/Compensation. However, they have not turn-
Ram up to date despite repeated calls and reminders.
(deceased)
5. Inderjeet
Yadav S/o
Sh. Tapsi
Ram
(deceased)

Photocopies of cheques along with the Aadhar cards of all family members of the
deceased/injured are attached for your record, please.

We hope that you will find the above submissions in order.

Thanking you.

Copies Encl:

R

Copies of cheques issued to the legal heirs/injured.
Aadhar cards of legal heirs/employees

Copies of e-pehchan card (Insurance under ESI Act)
DAMA report of Gulshan Kumar

Discharge report of Ashwani Kumar

Yours sincerely
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_INDIAN INCOME TAX RETURN ACKNOWLEDGEMENT

94

Wi Assessment Year
[Where the datg of the Return of Income in Form ITR-1 (SAHAJ), ITR-2, ITR-3. ITR-4(SUGAM). ITR-5. ITR-6. ITR-7
filed and verified] 2021-22
(Please see Rule 12 of the Income-tax Rules, 1962) #
5]
AN AADFGS044K
Name GANESH TRADING CORPORATION
Address RAM NAGAR , CIVIL LINES . -, - . LUDHIANA | 26-Punjab . 91-India , 141001
Status Firm Form Number ITR-5
Filed u/s 139(1) Return filed on or before due date e-Filing Acknowledgement Number 918939170120122
Current Year business loss, if any I 0
Total Income 6.52.290
iz}
_’g Book Protit under MAT, where applicable 2 0
b3
(s‘: Adjusted Total Income under AMT, where applicable 3 6.52,290
; Net tax payable 4 203,514
g
£ Interest and Fee Payable 5 0
o
o
% Total tax. interest and Fee payable 0 2,03,514
L
[
Taxes Paid 7 2.20,788
(—)Tax Payable /(-)Relundable (6-7) 8 (-) 17,270
- Dividend Tax Payable 9 0
E
& Interest Payable 10 0
=
0
"= Total Dividend tax and interest payable 11 0
o
3 :
£  Taxes Paid 12 0
“
e (+)Tax Payable /(-)Refundable (11-12) 13 0
_ Accreted Income as per section 115TD 14 0
=
( Addirional Tax payable u/s 115TD 15 0
=
E‘ Interest payable u/s 115TE 16 0
=3
€ Additional Tax and intcrest payable 17 0
T
o
% Tax and interest paid 18 0
<
(=)Tax Payable /(-)Refundable (17-18) 19 0

income Tax Return submitted electronically on 12-01-2022 13:37:10 from IP address 10.1.82.121 and verificd by ARUN KUMAR MEHRA

having PAN AJGPM9447C on 12-01-2022 13:37:09 using Paper ITR-verification form generated through mode

§
,...:?*F,!Z.. H

AADFGS5044K03918939170120122E7ACIFISDC 1 5CTDICIB3124D02 I BEA | 1REC80840

DO NOT SEND THIS ACKNOWLEDGEMENT TO CPC, BENGALURU

F

System Generated

Barcode/ QR Code
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;??gEL KAPOOR ADVOCATE Phone(s) : 9417270658
- ~“?~F, KITCHLU NAGAR
| Fmail : VAKILKAPOOR109@YAHOO.CO.IN
‘LUDHIANA
g
Name : M/S.GANESH TRADING CORPORATION
Address : RAM NAGAR
: CIVIL LINES
LUDHIANA - 141001
: PUNJAB
Status : FIRM Asstt. Year: 2021-2022
PAN/GIR : AADFG5044K Year Ending: 31/03/2021
Range/Ward : Date of Incorporation: 20/12/1974
Due Date of Filing: 15/02/2022 Residential Status: RESIDENT
GST NO : O3AADFG5044K1ZM & Turnover 30190675

Nature of Business: 04028 -Manufacture of wearing apparel
.Mobile : 9356044919

Date of Filing 12/01/2022 & Receipt No 918939170120122

No Change during the previous year in the constitution of the firm

Name of the Bank |IFSC CODE |Address of the branch | Type Of A/C| A/C No. |ECS

HEDFC BANK | HDFC0000034 | LUDHIANA | CURRENT 150200018625002 | Yes
Computation of Incomel

Income from Business/Profession 652287

Net Profit as per Profit & Loss A/C 652288
Add:Items Inadmissible/For Separate Consideration 2819973
Depreciation Separately Considered 942705
Remuneration to Working Partners as per
P&L A/C in terms of Partnership Deed 1080000
¢ -VIPAN KUMAR MEHRA 360000
-nitin mehra 180000
-ARUN KUMAR MEHRA 360000
-KUNAL MEHRA 180000

Interest to Partners as per P&L A/C

in terms of Partnership Deed 797268

-VIPAN KUMAR MEHRA 257224

-nitin mehra 40765

—-ARUN KUMAR MEHRA 275105

-KUNAL MEHRA 224174

Sub Total: 3472261
Less:Items Admissible/For Separate Consideration (=) 942706
Depreciation as Admissible 942706

Sub Total 2529555
Less: Amount of Permissible Interest (=) 797268

vide section 40(b) to Partners

RBook Profits 1732287
Page 1 of 3 (GANESH TRADING CORPORATION - Asst. Yr.:2021-2022)




D

iisiériﬁlount of permissible remuneration (=) 1080000 96
50 5 LiMg partners vide section 40(b)
5 of First 300000 = 270000
60 % of Remaining 1432287 = 859372
Salary Allowable - 1129372
But Restricted to Actual Salary = 1080000
652287

Business Income

Total Income

Net Assessable Income of the Assessee is thus Rs. 652290

Computation of TaxI
195687

Tax on total income of Rs 652290 at normal rates

Add: Health & Education Cess @ 4 % 7827
Gross Tax Liability 203514
Less: TDS (-) 68318
TAN Name Income TDS Sec. Head
/Ezpense /TCS

MUMH03189E HDFC BANK LIMITED 2550000 51000 194NF NA
DELJ03403B GLOBE AUTOMOBILES PRIVATE LI 2159000 16193 206CL
JLDS03173C SIDHARTH KNITTING WORKS 1500016 1125 206CR
Balance Tax Payable 135196
Less Rdvance Tax Paid (=) 150000
Date Branch Code Challan Serial No Amount
15/06/2020 0510308 45204 30000
15/09/2020 0510308 82000 55000
15/12/2020 0510308 96397 25000
13/03/2021 0510308 64370 40000
Less : Self-assessment tax paid on 03/01/2022

(Branch Code:0510308 Challan Serial No.32391 ) (-) 2470

(-) 17270

Refund Due

I, ARUN KUMAR MEHRA son/daughter of FAQUIR CHAND MEHRA holding PAN AJGPM9447C

solemnly declare that to the best of my knowledge and belief the information given in the return and schedules
thereto is correct and complete and all the bank accounts being maintained by me have been detailed above and
that the amount of total income and other particulars shown therein are truly stated and are in accordance
with the provisions of the Income-tax Act, 1961, in respect of income chargeable to income-tax for the previous

year relevant to the assessment yr.2021-2022
Further certified that I have no foreign income & foreign assets other than specified in the ITR Forms and

Computation above
I have read and understand the contents and particulars of the computation of income for the year under

consideration.

Date: 12/01/2022

Place:LUDHIANA . i e
Sign Here

PARTNER
GANESH TRADING CORPORATION

Allocation of Maximum Amount of Deductible Remuneration And Interest
vide section 28(v)/ 40(b) of the Income Tax Act, 1961 Amongst Partner
And Share of Profit Exempt u/s 10(2A) In the Hands of Partner

Name Profit Remuneration Interest Total Share of

Ratio Amount Taxable Amount Profit
Taxable u/s 28(v) Taxable Exempt
u/s 28(v) in the in the u/s 10(2R)

Page 2 of 3 (GANESH TRADING CORPORATION - Asst. Yr.: 2021-2022)



s b in the hands hands of hands of in the

of partner Partner Partner hands of

_____ Partner
V;PAN KUMAR MEHRA 35 360000 257224 617224 228300
Nitin mehra 15 180000 40765 220765 97843
ARUN KUMAR MEHRA 35 360000 275105 635105 228300
KUNAL MEHRA 15 180000 224174 404174 97843
0 0 0 0
Total 100% 1080000 797268 1877268 652287

Page 3 of 3 (GANESH TRADING CORPORATION - Asst. Yr.: 2021-2022)
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Ack
Nowledgement Number:473668711060922

Date of filing:06-09%
A~ 4

INDIAN INCOME TAX RETURN ACKNOWLEDGEMENT

[Where the data of the Return of Income in Form [TR-1 (SAHAJ. ITR-2, ITR-3. ITR-4(SUGAM). ITR-5. ITR-6. ITR-7 Assessment Year
(Please see Rulct;llcigl:::jc\iiggrii]-lalx Rules. 1962) 2022-23
H AADFGS044K
Name GANESH TRADING CORPORATION
Address RAM NAGAR , CIVIL LINES . - . - . LUDHIANA . 26-Punjab . 91-India . 141001
Status Firm Form Number ITR-5
Filed u/s 139(1) Return filed on or before due date e-Filing Acknowledgement Number 473668711060922
Current Year business loss, if any | 0
- Total Income 7.58.220
g Book Profit under MAT, where applicable 2 0
E_ Adjusted Total Income under AMT, where applicable 3 7,58,220
‘é’(Net tax payable 4 236,565
g Interest and Fee Payable 5 0
g Total tax. interest and Fec payable 6 236,565
3 Taxes Paid 7 245,585
(=) Tax Payable /(-) Refundable (6-7) S (-) 9,020
- Accreted Income as per scction 115TD 9 0
=
§ Additional Tax payable u/s 115TD 10 0
=
:é-' Interest payable u/s 115TE 11 0
g Additional Tax and intcrest payable 12 0
% Tax and interest paid i3 0
<
14

(+) Tax Payable /(-) Refundable (12-13)

_:come Tax Return submitted electronically on 06-09-2022 18:53:19 from [P address 49.36.204.93 and verified by ARUN KUMAR MEHRA

)ing PAN AJGPM9447C on 06-09-2022 18:53:19 using generated through mode

- R ERAIAL

AADFGS044K 0547366871 166092208B& I FEICFTED4ASB7CT49CDO0CAGCAOI9EECATA

DO NOT SEND THIS ACKNOWLEDGEMENT TO CPC, BENGALURU
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SUNIL KAPOOR ADVOCATE Phone (s) 9417270658
109-F, KITCHLU NaAGAR
Email VAKILKAPOOR109@YAHOO.CO.IN

LUDHIANA
PUNJAB
Name : M/S.GANESH TRADING CORPORATION
Address RAM NAGAR

CIVIL LINES

LUDHIANA - 141001

PUNJAB
Status FIRM Asstt. Year: 2022-2023
PAN/GIR AADFGS5044K Year Ending: 31/03/2022
Range/Ward Date of Incorporation: 20/12/1974
Due Date of F111ng 31/10/2022 Residential Status: RESIDENT
GST NO : O3AADFG5044K1ZM & Turnover 42728230
Nature of Business: 04028 -Manufacture of wearing apparel
Mobile 9356044919

Date of Filing 06/09/2022 & Receipt No 473668711060922

7~

s No Change during the previous year in the constitution of the firm

Name of the Bank | IFSC CODE

| Address of the branch

| Type Of A/C| A/C No.

|ECS

HDFC BANK

| HDFC0000034 | LUDHIANA

| CURRENT 150200018625002

| Yes

Computation of Income I

Income from Business/Profession

758218

Net Profit as per Profit & Loss A/C 758217
Add:Items Inadmissible/For Separate Consideration 3326393
Depreciation Separately Considered 1354376
Remuneration to Working Partners as per
P&L A/C in terms of Partnership Deed 1080000
-VIPAN KUMAR MEHRA 360000
~-nitin mehra 180000
g -ARUN KUMAR MEHRA 360000
-KUNAL MEHRA 180000
Interest to Partners as per P&L R/C
in terms of Partnership Deed 892017
-VIPAN KUMAR MEHRA 216535
-nitin mehra 109444
-ARUN KUMAR MEHRA 2483871
-KUNAL MEHRA 317167
Sub Total: 4084610
Less:Items Admissible/For Separate Consideration (-) 1354375
Depreciation as Admissible 1354375
Sub Total 2730235
Less: Amount of Permissible Interest (=) 892017
vide section 40(b) to Partners
Book Profits 1838218

Page 1 of 4 (GANESH TRADING CORPORATION - Asst. Yr.: 2022-2023)
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€Ss: Amount of pPermissible remuneration (=)

to working partners vide section 40 (b)

28 % of First 300000 = 270000

% of Remaining 1538218 = 922930
Salary Allowable = 1192930

But Restricted to Actual Salary = 1080000

Business Income

Total Income

1080000

Net Assessable Income of the Assessee is thus Rs. 758220

Computation of TaxI

Tax on total income of Rs 758220 at normal rates
Add: Health & Education Cess @ 4 %

Gross Tax Liability

H{Qess: TDS

I'DS on Other than Salaries as per List Attached

Balance Tax Payable
Less Advance Tax Paid

65585

Date Branch Code Challan Serial No Amount
15/06/2021 0510308 75787 25000
15/09/2021 0510080 25572 50000
14/12/2021 0510308 89568 55000
14/03/2022 0510080 25196 ’ 50000

Refund Due

I, ARUN KUMAR MEHRA son/daughter of FAQUIR CHAND MEHRA holding PAN AJGPM9447C

100

227466
9099

170980
(=) 180000

solemnly declare that to the best of my knowledge and belief the information given in the return and schedules
thereto is correct and complete and all the bank accounts being maintained by me have been detailed above and
that the amount of total income and other particulars shown therein are truly stated and are in accordance
with the provisions of the Income-tax Act,1961, in respect of income chargeable to income-tax for the previous

year relevant to the assessment yr.2022-2023

_~urther certified that I have no foreign income & foreign assets other than specified in the ITR Forms and

Computation above

I have read and understand the contents and particulars of the computation of income for the year under

consideration.

Date: 06/09/2022
Place:LUDHIANA

Sign Here

PARTNER

Page 2 of 4 (GANESH TRADING CORPORATION - Asst. Yr.: 2022-2023)
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GANESH TRADING CORPORATION

A}locatiog of Maximum Amount of Deductible Remuneration And Interest
vide section 28(v)/ 40 (b) of the Income Tax Act, 1961 Amongst Partner
And Share of Profit Exempt u/s 10(2A) In the Hands of Partner

Name Profit Remuneration Interest Total Share of
Ratio Amount Taxable Amount Profit
Taxable u/s 28(v) Taxable Exempt

u/s 28 (v) in the in the u/s 10 (2AR)

in the hands hands of hands of in the

of partner Partner Partner hands of

Partner
VIPAN KUMAR MEHRA 35 360000 216535 576535 265376
nitin mehra 15 180000 109444 289444 113733
ARUN KUMAR MEHRA 35 360000 248871 608871 265376
KUNAL MEHRA 15 180000 317167 497167 113733
0 0 0 0
Total 100% 1080000 892017 1972017 58218

Page 3 of 4 (GANESH TRADING CORPORATION - Asst. Yr.: 2022-2023)
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WACHH SURVEKSHAN - 2022
A WA CHH LUDHIANA
Financial Year
2022-2023
UID No:- B001-03316
O [Reura i 200881 /2200y Acknowledgement No. : 133203057551391254 | Date : 08/02/2023
— —— .
g Iglgnmtn: 117990 mm:umr:wzvt_ _iE”_'-":‘“““';'“i | 0N GS Book Na 2 120316
— i . — PR -
3 [Fommoun - — |
& Property No : - Exemption Category : |Non-Exempted __l
o ||[Property No: 1343 - House Tax Account : 0 B |
o |[[Zone: ZONE D  |mesk: i
= ||[Plot Area(sq. yds) : 335.00 Buill Up Total Covered / th:.-d Area (s rnl] : l0145 0o e—— ‘
o |[[CotonyMehatia . {RAM NAGAR NEAR DAMORIA PULL NEAR GURU NANAK NAGAR ) - |
;E ll““‘“‘t Category: "“h“‘“' I“.? marf-:m‘ wniit), educational institutions, and godowns i
y ji"“ Used For : ) - |
1 == — - —
Ownership Details ; Joint Qwners -
m:‘—r. Owaer Name/Company |Father's'Husband's abile Address I o
- Hllw‘iﬂhrhd Persan | |
= ||/ KUNAL MERRA VIPAN KUMAR 9815344151 11365, RAM NAGAR LDII =
& || NITIN MEHRA S/0 ARI i IMAR 981534415 1365, RAM NAGAR LDH !
0 ===
o || Eloor ! Used Ares Detail ;
i |||Floor/Used | Covered Area/ |Use Factor Structure Factor -{-!-M'Tupunry Annual Rent Total Rooms  Floor { Used| |
||| Area Used Area B | _ ;nnﬂwnt Area Tax
O |||Ground Floor  |3015.00 Industry Pucca (Cemented Bricks Walled and Load Self Occupied - 1846.00/
< hm roof) [
5 15t Floor 3015.00 Industry Pucca (Cemented Bricks Walledand Load  Self Occupicd 925.00]|
i bearing roof) === S - :
|| |20d Floor 1015.00 Industry Pucea (Cemented Bricks Walled and Load Self Occipied [ 925.00
: = o~ bﬂ.l"lﬂl, H:W'ﬂ i | ——= -
O |[|3rd Froor 120000  |Industry Pueca (Cemented Bricks Walled and Load Self Occupied — 368.00 |
— | bearing roof) - N
= | )
th Tax Calcultaion
{ e—— | p— - ) - -
ol || Gross Fire Rebate | Penalty | Interesi Exemption [Canecer | Arrear/ (Rebate  Penalty  Interest | Payuble '
e || Tax Cess _ (Cess  Adjusted Amt (OTs)  |(0Ts) |OTS)  |Tax
ﬂl K406400 [40600 (000  [4700 000 |0.00 8100 1000 0.00 0.00 000 499800
o N Payment Receipt
Z || Rewurn ID § : 20088 |G8 Baok No. 121604
5+ |[(Acknawledgement N, - |133203057553391284 |G8 Receipt No. n
|| Transaction ID (for POS/Online Payments only) Amounttobe Paid  |4098,00
e ——rar |Cash Amount Paid 4998.00
Cheque/DD No, - = = .I:luul. Nawe I -
hmm Date = i - !F_r_tl_nr:d Ity | bagpreet Kaur (ZMhbj
Note:- — o

1. Payment received by cheque/demand draft shall be subject fo realization.
2. This Document is not Proof of Ownership of Property.

3. Pay Property Tax online at
4. Helpline No. 84375-35700

hitps://propertytax.meludhiana.gov.in

5. Download Swachhata App to resolve complaints regarding Health/Sanitation & Sewerage,

SWACHH LUDHIANA




EMPLOYEES' PROVIDENT FUND 1 O 3
(A statutory Body under the Ministry of Labour and Employment,

www.epfindia.gov.in

PROVIDENT FUND CODE NUMBER INTIMATION

No : 10000682709LDH Date : 22/06/2021

To

VIPAN KUMAR MEHRA
Partner

GANESH TRADING CORPORATION
B-i-1365 Ram Nagar

Civil Lines LUDHIANA

PUNJAB - 141001

Il ~ Sub: Allotment of Code Number to establishment M/s GANESH TRADING CORPORATION under Employees' Provident
Fund and Miscellaneous Provisions Act, 1952-regarding.

SirlMadam ,

Based on the information submitted online by you, your establishment is registered with Employees' Provident Fund
Organisation with the following code number :

Code Number : LDLDH2396443000

This code number is allotted based on the following declarations by you:

1. Name of Establishment : GANESH TRADING CORPORATION
2. PAN of Establishment : AADFG5044K
3. Date on which employment . 10/06/2021
strength crossed 19

4. Section under which 1 0001(3)(b)

’ 5. Primary Activity . TEXTILES
6. Ownership Type . Partnership Firm

. o Tha e ot 0TS : [- Copy of power connection in the name of the T

establishment is
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8. The proof of date of set up 20/12/1974 is Small Scale Industry Registration Certificate

9. As at the time of application, your establishment is having the following licenses and registrations:

NUMBER

S.No. License Under License Number Date Issued By Place of Issue
70435|GOODS AND SERVICE 03AADFG5044K1ZM |20/09/2017 |Gst Dept Ludhiana
0 TAX IDENTIFICATION

10. As on date of your application, your establishment is not registered with ESIC.

11. As on date of your application, your establishment is not having LIN.

REGIONAL OFFICE
LUDHIANA

B-i-1365 Ram Nagar 141001
gtc1974@live.in

Please note that this intimation letter is generated with the Owners' Details in Form 5A and the intimated !etter will be valid

only if the Form 5A is enclosed.

Important information:

1. By virtue of this registration, you are required to comply with the provision of the EPF & MP Act 1952. The
obligations/duties/responsibilities cast upon you as an employer of this establishment and penalties, on account of non-
compliance with the same, are explained on our website www.epfindia.gov.in. You are required to go through them

carefully.

2. Remittance of dues under the provisions of the Act is to be made only through a Challan generated through the Unified
portal. (The process for registration on the portal, preparation of the ECR txt file and related information is available on the

website and the portal).

3. In case this letter is produced as a proof of the code number of the establishment, before any person including
any Inspector from EPFO, the Form 5A generated through the portal at the time of registration should be a part of
this letter. The remittance details of the establishment will be available on the EPFO website through the link
“"Establishment Search" where all payments from December 2016 onwards with the names of employees are

available.

4. Please quote the Code Number LDLDH2396443000 for all the future correspondence with EPFO.

This is a system generated letter and needs no signature.

Dated: 22/06/2021

Employees' Provident Fund Organisation

Application Number : 10000682709

Code Number : LDLDH2396443000
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